
BETORE THE NATIONAL COMPANY LAU/ TRIBUNAL
MUMBAI BENCH

CP No.: 536/2s2l NCLT IMB IMAH/2017

Under section 252 of the Companies Act, 2013

In the matter of

M/s. William Beach Retreat Pvt. Ltd.,
Colva Beach, Colva, Salcete, Goa - 403708

.....petitioner
v.

Registrar of Companies, Goa, Daman & Diu
.....Respondent

Heard on: 04.12.2017
Order delivered on 1L.12.2017

Coram :

Hon ltit. M. I\. Shra\\.at, Member (.J)

For the Petitioner :

Mr. .lill.lrkumar Gandhi, practising Company Secrctan,

Per: L K. Shrouat. Member (J)

ORDER

This present petition has been filed under Section 252 of the Companies Act.
2013 {hereinafter as .{ct) b) ..M/s. William Beach Ret.eat i,"i. r_ta.--(hereinafter as Petitioner Company) praying for restoring its ,ame in the
Register- rnaintained b), lhe Registrar of Cornpanies. Goi. Darnan & Diu
theleinafter as RoC).

This petition is liletl before NCLT. Murabai Bench on I 2rr, October. 2017 under
provisions ofS. 252 ofthe Act. And thereafter listed hearing on l0,iNo;ember,
2017 antl then on 4rr, Decernber. 2017.

The Prtitioner Company was incorporated as M/s. William Beach Retreat
Pvt. Ltd. \\.ith the RoC. Goa. Daman & Diu on 2"d March. l99g under
Companies Act. 1956 as a private Cornpany limited by share. in Cou, tur,rg
CIN: U-55 1 01CA 1991ipTC002532.

The-Pelitioner cornpany is invorved iri activities such as to carr' on the business
of Hotel restaurant. Flight Kitchen beer houses, refreshment ro..rn, ura toOging
house. theatre agents. box-office keepers, concen rooms, proprietors. dramatic
ancl musical publishers ! ictuallers. caterers for public amuslmJ"i, i.p'"i.^ _,f
brokers of fbod. live and dead stock and colonial and foreign tooJo.Ju.o ofall de:.criprion. proprierors ofctuhs. swimming p""t. d*r";; ;;;;l.l,Ur"ri"r.
plar-erounds. etc.
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5. The name ofthe Petitioner Company was struck off from the Register on account
of the reasons that, the Company had failed to file its Financial Statements &
Annual Retums in respect of financial Years ending 31.' l\,larch, 2015 and 3l't
March.2016. as, noticed in the Norice from the RoC i.e. STK - I dated 6,h
March- 2017.

Submissiors fro the Petitionrrs:

7

brnissio m the

The Ld. Representative ofthe Petitioner Company submits rhat, the Company is
running Company and has ass€ts as well as corresponding liabilities including
statutory dues. Further. the Company has not made any application for obtarning
the status of Dormant Company under S. 455 of the Act. Further that. the
Petitioner Company had never in the past, on its own, moyed any application for
Strike-offunder S.248 ofthe Cornpanies Act, 2013.

The Company has also filed its Statutory retums in t.T. Department for the
Financial Year 2014- 15 and 2015-16. Copy of acknowledgemint has also been
placed on record.

nt/Ro

8. The RoC in its report submitted that, the RoC has issued the notice in Form STK
- I ro the Petitioner Company on the ground that the Company is not carrying
on any business or operation for a period of two immediately prjceding financial
years.

9. Thus the RoC came to conclusion that, as the petitioner Company has not filed
its financial sratements and annual retums for the financial years ZOi+_lS ana
2015-20 16, therefore contravened the provisions of S. 92 anj S. l3 7 of the Act.
Hence. the name was struck off fiom the Register.

I0. The RoC h^as taken decision as prescribed under law to remove the name ofthe
rerrrroner.Company from rhe Register ofthe RoC. tt is the pditioner Company
remained in the default.

I l, However, it is further submitted that, the RoC have no objection to restore thenameofthe Petitioner Company, as the petitioner Company i, *iitirg io.orplywirh the provisions ofthe Act, subject to imposition oiCost.

12. Hencc..upon considering the facts and circumstances ofthis presenl petitlon, lhi5Bench is of rhe view rhat. ir would be jusr and pr"p..;;;1".,';;;lation ortr,ename of the petitioner Company in the-R"gi.t";iL;.;;;rr,"ij""a o, ,n.

l.'indirrgs

13. Accordingly, this petition is allo-wed. The restoration of the petitioner
Company's namc to the Reoisrer qf Csrnp31i". ."]i 

"mO 
fry tti noc cou,Daman & Diu. is hereby ord"ered. rnh, di;;ii;;;;;;;;;ii;;t".p"",

shatl compty with the provisions of th" A.t. A;; i;;i". r, *iiii? i,or*, .payment of costs of Rs. 10,000/_ (R^upees Ten Th";; OJ;;,';be paid by*av of Demand Draft in favour or -ray ana o.""_,, 6ii#rl"lilr,u" 
"rcorporate Affairs. Murnbai... u ithin 7 drr; i; ;;;;j;#,iIo,lli],...;n"
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14. This Petition bearing No. 536/252,NCLT/MB/2017 is, therefore, disposed ofon
the terms directed above. The Leamed RoC shall give effect of this Order only
after perusal ofthe Compliance repon of cost imposed. Afler restoration of the
Cornpany, within l5 days the Company shall file all the required documents with
the RoC.

copy ofthis Order, to this office. Consequentially thereupon the Bank Account,s
if freezed shall get defieezed and to be operated by the Petitioner Company.

I 5. Ordered accordingly.

, sd/-
M. K. SHRAWAT

MEMBER (J)

Dated : I lh December, 2017


